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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
MA No. 67 of 2024
IN
O.A. No.659 of 2023

IN THE MATTER OF:-
Ashish Rawal ....Applicant
Vs
State of U.P. & Ors ...Respondent
FILED BY
o
MISHRA)

Supreme Court of India, New Delhi.
Email-vibhavmishraoffice@gmail.com
M: 9473565666

FILED ON - {4 .03.2025
NEW DELHI

AFFIDAVIT-IN-COMPLIANCE ON BEHALF OF RESPONDENT
NO. 5/ MUNICIPAL CORPORATION GHAZIABAD

MOST RESPECTFULLY SHOWETH:

I, Vikramaditya Singh Malik, s/o Yudhvir Singh Malik, aged about 35
years, as Municipal Commissioner of Municipal Corporation of Ghaziabad,

presently in New Delhi and _de-hereby solemnly affirm and declare as

under:
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1. I am the Municipal Commissioner of Municipal Corporation of
Ghaziabad and fully conversant with the facts and circumstances of
the present case and therefore competent to sign and depose the
present Affidavit.

2. That in the present matter, OA was disposed off on 30.10.2023 with
the directions as under: -

“4. Submission of Counsel for the Applicant is that now the
alleged activity causing harm to the environment by
Respondent No.7 is over‘ but park is now required to be
restored to its original position and necessary action for past
violation and causing damaged to the park is required to be

taken.

5. Considering the surviving grievance, we are of the opinion
that the necessary action be taken by Respondent No.3-
Member Secretary, UPPCB. Hence, we direct Respondent No.-
3, Member Secretary, UPPCB to duly consider the above
grievance, carry out the spot inspection, ascertain the
truthfulness of the allegations, take necessary action for
restoration of the park and against the person responsible for
causing damaged, if any, to the said park.

6. Let the above exercise be completed within a period of two
months from the date of receipts of copy of this order,
thereafter action taken report be submitted before the

Registrar General of the Tribunal within three months, if

found necessary, the matter may be placed before the Court

for consideration.
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7. A copy of this order be sent to the Respondent No.3-Member
Secretary, UPPCB.

8. The original application is disposed of accordingly.”

3. The captioned matter was listed before this Ld. Tribunal on
27.11.2024 whereby this Ld. Tribunal was pleased to direct the
Respondent No. 5 to file the affidavit in response disclosing the

remedial action taken report.

4. That regarding the status of the park situated adjacent to A-46,
Kadkad Model, Industrial Area, Sahibabad, Ghaziabad, U.P., the
park is within the area developed by UPSIDA. In the UPSIDA
master plan, the present piece of land is depicted as “open space”.
The status of plot adjacent to A-46, Kadkad Model, Industrial Area,
Sahibabad, Ghaziabad, U.P. was clarified on 10.02.2025 in O.A.
No.710 of 2023 titled Sushil Raghav Vs State of U.P. wherein

UPSIDA filed its inspection report.

A copy of the inspection report by UPSIDA has been marked and

Annexed here with as Annexure-A

That outside the park, there is a secondary collection point. Kadkad
Model is a high density area the entire MSW of that area was

collected at secondary collection point and then transfer to MRF
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station. There is no other place for secondary collection in that area.
This secondary collection point is cleaned on daily basis and
Bleaching Powder is spread. Inside the park there is no collection
point. The MRF center is situated 1.5 Km away from the park. The
toilets in the park are connected with sewage line. The outlet which
is depicted in the photograph is from the roof of the toilet meant for
clearing rain water from the roof of the toilet itself. Therefore, there
is no question of sewage mixing with storm water drain.

A copy of the photographs cleaning of secondary collection point
outside the open space has been marked and Annexed here with as

Annexure-B

6. Further, it is respectfully submitted that at some places damage to
the walking track near boundary of the open space was observed,
which has already been repaired by Respohdent No.5. The walking
tracks and other civil works in the open space were caused by
Respondent No.5 in the financial year 2019-2020 under AMRUT-1.0
Scheme. Further, it is apparent from the records and photographs

that the open space is Ram Leela Park/ Ram Leela Maidan, therefore

Regn. No. 19718 *
Date of Expiry

conducting Ram Leela in the park is self- explanatory.

A copy of the report and repair work of walking track has been

marked and Annexed here with as Annexure-C
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T That w.e.f. 25.09.2024, all functions of Municipal Corporation in
areas developed by UPSIDA are to be undertaken by UPSIDA itself
and the functions of Municipal Corporation ceases to exists in those
areas. The copy of the GO dated 28-10-2024 is annexed here with as
Annexure-D

8. It is further respectfully submitted that Municipal Corporation
Ghaziabad does not issue any permission for Jhoola/ Circus
activities in the aforesaid open Space.

9. I state that everything stated above has been stated by me in my
official capacity based on and derived from the official records
maintained by the Municipal Corporation Ghaziabad in the official

capacity and I state that nothing material has been concealed

therefrom. }?m
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ot VERIFICATION /fL/
Verified at ' on this 29 day of March, 2025 that the

contents of the above affidavit from paragraphs 1 to __ are believed to be

true and correct to the best of my knowledge and belief.

Nospart of it is false and nothing material has been concealed theretrom.

DEPONENT
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' o E . 02/2025
INSPECTION REPORT OF SITE-4 SAHIBABAD GHAZIABAD DATED : 04/
S. Park Land Encroachment/Construction As per Site Visit
No. Detalls
1. | Pak situated at A’ block, right side [ Construction of a  Waste | Open Space lid
of plot No.. A-46. North side of |Management Facility by  the | Smart mechanized SfH :
Central Electronic Limited (CEL), | Municipal Corporation, a treated | waste transfer station,
behind plot No. 18. D. 16/1, D-16, | waste water tank. Undertaken last | Primary school Jhandapur
D 17, D 18, D-19, D-20 and near | year. : 40 MLD TSTP, Over
Jhandapur village at Site IV |Other constructions.involve 17 [head  water  Tank,
Industrial area  Sahibabad; | shops, 1 temple, 1 structure by the | Nursery, forest
Ghaziabad *.| forest department, 5 factories, [ Department, ~ Structure
buildings and industries by | Temple, 17 shop, and
; private people _ Some Small factories. i
2. | Park situated at Site-1V industrial | Construction of a concrete stage | Open Space o
arca just opposite to Karkarmodel | for organizing political rallies, | Toilets, concrete stage,
village surrounded by industrial | cultural program, last year. | Over head water tank.
plots No. 18/43, 44, 45, E- 1, 2, 3, { Construction of = < ian” :
4, 5, 6, and 7 and opposite to Atlas | overhead/hydrant of fresh waters
Cycles Pvt. Itd. On Solar road. |.for, . - fire-fighting .- ~ Other | . ... et 1
: construction such as two public
toilet and one  overhead
community water tank. : sl
3. |Park situated near Bharat | Construction of primary school, | Open Space .
Electronics Ltd on the night, and | public toilet, 25 temporary | Primary school
‘village abadi’ on the left, near Plot | dwelling houses by local persons. | Maharajpur, Public
'No M5-6 of Maharajpur village {A mosque is also partially | Toilets, Shops, Temple,

_ | encroaching on park land. Other | Some Huts, Three Roads
constructions such as a dozen | Mosque, some dwel!iné
dwelling huts, a’school, three | Unit.
roads, |1 temple and commercial |
shops have been constructed EN R
within the last 5 years '

2 ark surrounded by Plot No. 1A, | Construction of a mobile tower | One
4' 54/12 to 4A/14 and Plot No. 7, | with the permission of Municipal | used T::n Sf;ooﬂr;!:r. el
89,10 and 12 13, 14 of | Corporation of .Ghaziabad, two parking area, Ope Ms P;F 5
Karkarmodel village area. transformers  he  supplying | Tower in » obile
' electricity to 2- 3 industries. A | side. e
pat of the park has been
converted as a parking area and is
being card by the industries and a ¥line
small portion ofithe park has been
encroached by an Industry,
5. | Park land adjacent to Plot No. 298 Open Space -

to 30B. ‘Old Abadi’

Fully Encroachment by

shops and Abadi.

o b

(} Scanned with OKEN Scanner
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i G, | Park land agd a :
| |to26A. Jacent 1o Bror g AT

Open Space
Fully Encroachment by
shops and Abadi.

Park Land near Plot No 3A/3
Park near Plot no, S9/211 T— »

No Open Space at site | 3%
and in Layout.

Three Industrial Units are
situated in open space/
park. Presently no open
space found. (Plot no.
59/2/1, 59/2/2 and 59/2/3)

Tilot3ary .
:.‘.x.-'_':‘ﬂ;'ﬁ! %

(¥ scanned with OKEN Scanner
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WAT-659 /2023 IINY qA 91 OO0 U T 3 H I WIC TE&T U—46 Hohs HISH
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TEur-6285/77-4-24 (FoHo-1783838)

ey
Hfad AR AR,
uHE giua,
3R USU AT |
Jar &,
qET druTed IRAFRY,
iR,
T-1/4, TGAGR, FIAG|
Hrafres e srgemr-4 agas: e L8 R, 2024
Rvg- se w13 e R wiawor (i) g/ giaa s
&t & FgfE WaE W JRud e v /R 99 &g
AR FRUE § HedE-243(F) F o e afgEer e
25.09.2024 & HaY |
HEed,
PUAT 3cR WU IsT e fem wiewer (gdRieE) g’ giad
IaE &4 & TR W-twE e ARt qfdad ued R S| &g
AR FRAUS & IHJede-243(T) & Headod Adla sfgaean d@war- 4675/77-
4-24, & 25.09.2024 (BRAIT Te9) & FUAT HEGH TEUT P BT HC P,
e gr1 A e &E & HER 99 3ad a3 # Joye T IHaAfF
fresrar orflreor (FUIEieT) gRT erd &1 S @ AT Jai b FOY A "Sea?
weer s e RQem oy @ e azafe Rl fear mar &
2.  Naud AT & F 3@ 3fQgmer A 25.09.2024 &y AR
A & AP ¥ Foyo Ty e R widetor & gt 3P & ar
g /fSrer gargd & oRfT @ aw & 2 ¥ va gdesr g m@sht st
el & Hrafedr @ Yed T A gU T facd dwor & 3R W Fufaa s
# @@ vd FAfua wfd8w vee e e %1 wdva weaa srftrgaen
e 25.09.2024 & FaY # fAFAGER FEAE R IR @ Aoty R
g:-
1. 3T & FFER Hafres FeR/8F & AW A S8 HA/aT g y-
AR 3fe 1 Regiehed HUA U SHA TIR-UAR ARG fovar oy
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2. Frfe & # qEE, gE1 s/ AR, S R, das PR,
TW-@E e dmuRyd Rt & 3o Faly glawr gee o S
gala forar Sy

3. Wafde &t @ o AR Rem R grr o saacaen glaanit
o [AIH IR 3T fFa S|

4 it g e & & ImaRdl @ REwEEER e AfE o gU
WY Reg Ovor § MUR W 3T TG00 AIfAd @-@E g Fgaad
wfd8w e frar e gfafRaa fear Sl

3. ¥ 3 WERW # AR TR B A QY g E R g SR &
Fay & o rafdedr & AR ® aRER gRRE & 7 R
Toias-gUad |

q&hl-  (1)/77-4-24afeATD|
ufafori va@ wfea, SR e s/ garadRs e, oo rad &

38 I ¥ URA 6 a8 SWIEEaER G R Femt/Sen varat & 3@
T BT BT B

HTT |,

/

(FfFe TR TER)
W wfa
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2 « IR HW ARV Tore, 25 Rigmr. 2024

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the

Governor is pleased to order the publication of the following English translation of notification
0. 4675/LXXVII-4-24, dated September 25, 2024:

No. 4675 /LXXVII4-24
Dated Lucknow, September 25, 2024

WHEREAS vide notification no. 1418/LXXVII-4-2001-267Bha-97TC-I, dated September 5, 2001

the Governor has declared certain industrial areas of the State of Uttar Pradesh as the "Uttar Pradesh State
Industrial Development Area";

NOW, THEREFORE, having regard to the size of the aforesaid industrial development area and the
municipal services being provided by the Uttar Pradesh State Industrial Development authroity in the said
area and such other factors, the Governor, in exercise of the powers under proviso to clause (1) of Article
243-Q of the constitution of India, is pleased to specify the "Uttar Pradesh State Industrial Development
Area"to be an “industrial towﬁship" with effect from the date of publication of this notification official
Gaczette.

By order,
ANIL KUMAR SAGAR,
Pramukh Sachiv.

flog@ogodio—godo 272 STTA—25-9—2024—(706)-599 wfai—(FrgeR / 0 / BT |
Gordogoto-vodo 3 @0 Arenfia Reri—25-9-2024—(707)-100 wfergi—(@vgp / o / JATHRe) |
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